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Unauthorised construction im Fertilizer
Corporation of India Township, Sindri

3386. SHRI A. K. ROY: Will the
Minister o. PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether he is aware of large
scale subletting, unauthorised cons-
truction, alterations in the Fertilizer
Corporation of India township of
Sindri against all rules;

(b) whether many of the quarters
have turned into offices of the pri-
vate contractors and the other agen-
cies;

(c) whether there hag been un-
authorised occupation of the Fertili-
zer Corporation of India’s land by
some local leaders of Sindri;

(d) whether it is a fact that the
Fertilizer Corporation of India ma-
nagement is in collusion with these
unauthorised acts; and

(e) if so, steps taken thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
Some cases of sub letting, unauthoris-
ed construction/alteraticns in the Sin-
dri Township have come to the notice
of the management and the manage-
ment is taking appropriate action
under the rules against the offenders.

(b) No, Sir. However, a few quar-
ters were alotted by the management
to some of the contracters engaged in
connection with the Sindri Rationali-
sation and Modernisation Projects as
per contractual obiigation, most of
which have since been vacaied by the
alottee centractors. The management
have aso provided quarters for Police,
P&T Deptt. Railawlys, State Bank, Em-
polyment Exchange, Central Industrial





